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his original post of Khalasi = ong it was stated that the E,S,

(By Hon."r.Justice U.C.Srivastava,v.C, )

' The epplicsnts who were appointed as Casual Labour were given
the werk of motor driviq/ mechanic on daily wages, The applicants were
8ppointed between the year 1978 and 1980, and they contirue to work
a8 such, They were appointed as temporary employees after having duly
passed the medical examination and they were alse paid the 8alary of
temporery employee, provided with residential accommodations and other
facilities available teo the temporary employees, The applicants have

made a representation in the year 1981 for making them permanent and
A

also for providing them with uniforme, and they ape went on giving more |

representations in this behalf, In the year 1986 there was a trade test :g
for the post of deivers. The applicants 1 to 7 arpeared in the said tast;f
and they alse qualified fop which they were also given a certificate, ﬁld;;
a letter d: ted 21.7.87 the AEN Incharge Moradabad Office confirmed that

the applicants 1 to 7 are working against permanent post and that these

applicante 1 to 7 be informed that their regulerisation of service will
be subject to passing the screening for which D.5.E, has been rnqu!igﬂ. g |
But no steps were taken for regulerisation, and the applicants again were
Compelled to file g representation against the same, The epplicant No.16
who was appointed as Khalasi in the year 1979 was also required teo appear i

in the trial test and was declared qualified for tha same and was prnnﬂtlﬂi

as Jeep Driver en ‘temparery sanction and his appointment was extended 3?%-

Frem time to time which is evident from the certificate dated 4.2,84 ,
He wes alsc asked to appear in trade test for driver andhe qualified ti

said test held on 25,8,683, In September,1985 he was asked tao go hﬁ@?ﬁ
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| ﬂﬁ ha mi:n mace mpuuntaum m«: it m
qng fxuit. The qppliennts have Prayed thax an a:&ax ﬁz:__
direqtian to the raspﬂndents ragularising their ne:vice.he
issued and they may e directed to ward them all the
consequential benefitsand the respondents may be d’iree._t;ed‘
o pay the arrears of salary of applicant No.16 between
February, 1986 to 27}11-86 for which period he was illegally

Paid the salary of Khalasi although he had worked as Driver,

9. The mespondents have OPposed the application and
have stated that as Per Para 2511(c) of Indian Railway
Establishment Manual it is not neceésary to create tenporary
POsSts to accoumodate casual labours, and some of the
aPPlicants six in numbees have already been regularised vide
Order dated 10.10.199Q. According to the responcents as

Per provision of Nnrthern Railway Printed Sdrial 25% Casual
labours can be aHsnlaﬂdﬁn regular vacancies. So far as
applicant no.16 is concerned he was rightly paid the salary

in accordance with the provisions of rules.

3. It appears that they have been working since 1long,
yet their services have not been regularised. Obviously the
Ao Bos | ) *o—te ¥
Services of 6 of the.applicantﬁ& there appears to be no
: e
reason why the case of other applicants for regularisation

will not be considered. In case there is still adherence to

The respondents are duty bound to consider their case for
regularisation they having put in service for more tlan 10
12 years. Sor far as appPlicant no.16 is concerned, it the

work of drive: hau been taken and not that of Khalasi thg :
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in these terms.
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